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JUDGEMENT

(By circulation)

Mr B« K. Singh,M(A) ^

This Review (Application No. 217/94 in OA.No.323/89

has been filed by Shri Bodh Raj Sabharwal(Revieu

Applicant) against the order .and judgement in

OA.No.323/89 decided on 15.4.94.

2. Ue have carefully .gone through the Review

Application and we do not find any scope for modifying,
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the order and judgement given in the aforesaid OA,

This fievieu Application does not fall uiithin the

provisions of section 114 read with Order 47 ftula 1

of CPC, The Review •'Applicant has not shounthe

discovery of any new and important matter or evidence

uhich after the exercise of due diligence uas not

uithin tnis knowledge and could not be produced uhen

the order and judgement dated 15.4,S4 uas made. He

has also not been able to produce factual or legal

error apparent on the face of the record and ue also

do not find any other sufficient or substantial cause

to modify the order and judgement contained in the

aforesaid OM,

3. ^ revieu does not lie for hearing of fresh

arguments or for correction of allege dly.:err€neous •

view taken but for correction of -a p.atent error of
. I

fact or law uhich stares one in the face uithout any

elaborate effort' being needed to establish . the same,

plea not taken in the 0«f^ cannot be raised in the R^,

4, This Review Application does not fall uithin the

four corners of Order 47 Rule 1 read with Section 114 of

CPC, Order 47 Rule 4 (l) lays doun that if there is no

sufficient ground for a review, the same shall be

rejected, We find no merit in this ft/i and accordingly

the same is rejected in circulation.
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